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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.1357/2024

(LA. No.117/2025)

In the matter of -

Rashi Sharma Applicant

Versus

Harmeet Singh & Ors. Respondent(s)

REPLY ON BEHALF OF RESPONDENT No. 7 & 8 i.e. CENTRAL GROUND WATER
BOARD AND CENTRAL GROUND WATER AUTHORITY NEW DELHI
RESPECTIVELY

Most Respectfully Showeth:

I, Vinod Kumar Dhaundiyal S/o. Late Shri Ramesh Chandra Dhaundiyal Aged 50 Years,
working as Administrator in Central Ground Water Authority having office at 18/11, Jam Nagar

House, Man Singh Road, New Delhi, the deponent herein do hereby solemnly affirm and state on

oath as under: -

1. That T am competent to swear the present counter affidavit on behalf of Central Ground
Water Board (CGWB), New Delhi and Central Ground Water Authority, New Delhi
(CGWA) (hereinafter referred to as Answering Respondents) and I am aware of the facts

and circumstances of the case based on record.

2. That, I have perused the contents of the above captioned O.A. and I am duly authorized

to depose by way of the present affidavit.

3. That I am in my aforementioned official capacity, well conversant with the facts and

circumstances of the present case on the basis of the documents and records available in
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‘the department. As such, I am competent and authorized to swear this reply on behalf of

Answering Respondents.

4. That I have read and understood the contents of the present Affidavit and state that the

contents mentioned in the Affidavit are true and correct to the best of my knowledge.

5. That the Answering Respondents are not replying to the present application in para-wise

manner and craves leave to file a detailed affidavit as and when necessary and required

by this Hon’ble Tribunal.

Brief Fact-

6. That in the present Original Application, the applicant has alleged that Respondent Nos.
1 and 2, namely Mr. Harmeet Singh (Owner/Builder) and Mr. Anil Bagai
(Owner/Builder), are illegally extracting groundwater from borewells located at 43 and

42A, Bungalow Road (Western Side), Near Kamla Nagar Market, Delhi, for commercial

construction.

7. As noted in Para 7 of the Hon’ble Tribunal’s order dated 03.04.2025, Respondent No. 2
submitted its reply dated 18.02.2025, stating that the Information Officer of the CGWA
disclosed details of the license issued to Respondent No. 2 in response to his RTI
application. Accordingly, Hon’ble Tribunal directed CGWA to ascertain under which
authority licenses were issued to without containing any date or validity period and also
directed to find out is there licenses are validly issued, if not the officer/person

responsible for issuing such licenses and will take appropriate action against him.

8. In pursuance to the direction to Hon’ble Tribunal, it is most respectfully submitted that
on perusal of the reply filed by the Respondent No. 2 (R-2), it has been observed that R-2
has misinterpreted the information supplied by CGWA under RTI Act, 2005 vide letter
No. 14-135/RTI/CGWA/Delhi/2021-22-45 dated 31.01.2025 and that the claim of R-2

5 l% regarding having a valid license for ground water abstraction from CGWA is not correct.

this regard it is submitted that CGWA provided the registration number of bore well in

isaid property to the RTI applicant (i.e R-2) on the basis of available information
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about borewells registered by CGWA during 1998-2000. It is to submit that R-2 has not
revealed before the Hon'ble Tribunal the entire contents of RTI reply and has tried to
mislead the court into believing that this registration certificate is valid certificate as on
date. In RTI reply CGWA has clearly stated that after 10.07.2010, groundwater in NCT
of Delhi is being regulated and controlled by the Delhi Jal Board (DJB) or New Delhi
Municipal Corporation (NDMC), as the case may be, and that the validity of registration
certificate issued earlier by CGWA has to be decided by the Competent Authority, 1.e.
DIB/NDMC. It may also be apposite here to bring to the notice of the Hon'ble Tribunal
that CGWA has issued several letters to DJB and other authorities to decide about the
validity of registration certificates issued by CGWA prior to 12.07.2010. The copies of
letters regarding validity of registration certificates issued by CGWA are annexed

herewith as Annexure-II (COLLY).

In compliance to the directions issued by the Hon’ble Tribunal, it is submitted that in
order to gather the information with respect to the borewells existing in the NCT of
Delhi, CGWA had invited applications from groundwater users during the period 1998-
2000 and issued Registration Certificate to them on the basis of information provided.
Accordingly, CGWA issued 89878 registration certificates to the groundwater users in
NCT of Delhi during 1998 to 2000. These certificates were merely registration of

borewells and not the No Objection Certificates.

In 2010, the Government of NCT of Delhi, on the basis of directions of Lieutenant
Governor of NCT of Delhi, issued Notification No. F8 (348)/EA/Env/09/2246 dated
12.07.2010 for regulation and control of groundwater management and development in
NCT of Delhi. The copy of Notification No.F8 (348)/ EA/ Env/09/2246 dated
12.07.2010 is annexed as Annexure-IIL |

Accordingly, from 12.07.2010, groundwater in NCT of Delhi is being regulated by
competent authority i.e. DIB and NDMC as the case may be. CGWA had transferred
complete details of registered borewells to the DIB for further action. Thus, validity of
registration certificates issued by CGWA prior to 2010 has to be decided by DIB.
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13. That the present reply may kindly be taken on record and into consideration and the
Hon’ble Tribunal may pass appropriate order(s), direction(s) as deemed fit and proper

under the facts and circumstances of the present case.
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YRI WPR

et wifdt HAEy
et e, A3 ferg AR at eur fanr
Ao Fidg 1y wiet widEl
tag 1811, S R g3, 9 Rig Js, & faeeh -1100m
P H82-011-23072580, $AE : cgwa@nic.in

% 14-135RTI/CGWADehi2021-22- 4 S
Ja1 8,

Mr. Anil Bagai.
42 Bungalow Road, Kamla Nagar,
Delhi-110007

fawg:

Sir,

e "l'his is with reference to your RTI application re
CPIO/CGWA. New Delhi on 30.01.2025 for seeking information under RT1 Act, 2005. P

fRiae:-
g1 JhN 205

T &1 PR AT, 2005 ¥ HAGHTA & Haiel A

gistration number CGWBI/R/P/25/00115 dated 30.01.2023 receiv cd by
oint-wise reply to information sought 1s as
+

Reply

under:
Point Information sought under RTI
1. Whether there is a license applied/obtained
for by Mr. Anil Bagai on or before the year
L 1997 to the CGWA? Borewells
2 Whether the license s0 applied for was
approved
As per the order No.
issued by the Lt
3 | Please provide the certified copy of the As pe
borewell license.
— 7| Please provide the cortified copy of the
application for the license along with any

the RTI queries

If the reply to
date of receipt rep

within 30 days from the

Dr. A. Asokan, _
Member & First Appellate Authority,
Central Ground Water Board, Bhujal Bhawan,

NH-1V, Faridabad (Har)'ana)-l21001.

ly as per provision at sc¢

As per list available with CGWA, details F Borewells registered in the |
sroperty i.c. 42 Bungalow Road. Kamla Nagar, Dethi is appended below:-
Name Address 1

|
s | L
Bungalow  Road. ||
|

|

Registration
DLOFCT/52620

42
Kamla Nagar. Delhi
42  DBungalow Road. ||
Kamla Nagar. Delhi |
F8(348)/EN15|W/09/|0-11-1061 dated 18.03.2010 |
Governor of NCt of Delhi and notified vide l
Department of Environment and Forest & Wildfire notification No. N\
F8(348)IENE11V/09/2246 dated 12.07.2010, groundwater management _‘ '

and development in NCT of Delhi is being regulated and controlled by

the * Competent Authority” i.c. Delhi Jal Board or New Delbn

Municipal Council as the case may be.
Whether this registration certificate is va
decided by the Competent Authority.

T the above notification, Jetails of registration certificate issucd by
CGWA prior 10 12.07.2010 have been forwarded to the DJB. Hence copy :
of registration certificate/application is not available with CGWA at this

point of time. \

K.K. Bagai

Anil Bagai

lid or not, at present. it is to be

‘.
'l

& to the first appellae authority

attached documents.
is not satisfactory, then appeal against the reply may be mad
RTI Act 2005, whose details are as under:

tion 19 of the
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AT qTHIC
oo arfRe HATT
ST T, et R o T wewor R
¥ qffy s riEr
A3 T 18/11, ST R gred, W fig O, 7€ Rt 110011
B 74C-011-23072580, A : cawa@nic.in

No. CGWA-21/19/2021-CGWA /A (U Dated? g 0et 90d

To,
The Senior Environmental Engineer,
Delhi Pollution Control Committee,
4t & 5t Floor, ISBT Building,
Kashmere Gate, Delhi-110006

Reference: Your letter mno. DPCC/CMC-VII/NGT EA 44 /2023/E-
198164/2024/4108-4112 dated-16.08.2024

Sir,

This is in reference to your letter cited above wherein Delhi Pollution
Control Committee has requested the Central Ground Water Authority to
clarify whether the registration certificate issued by the CGWA in Delhi be
considered as permission to groundwater withdrawal or not.

It is to inform you that prior to order dated 18-05-2010 issued by
Lieutenant Governor, NCT of Delhi notified vide DEPARTMENT OF
ENVIRONMENT AND FORESTS AND WILDLIFE notification  no.
F8(348)/EA/Env/09/2246 dated 12/07/2010 ground water management and
control was being regulated by the Central Ground Water Authority in NCT of
Delhi.

Lieutenant Governor, NCT of Delhi vide para (1) of above order issued
directions that “In the whole of the National Capital Territory of Delhi, no
person, group, authority, association or institution shall draw ground
water through bore-well or tube-well (both new as well as existing and
drawing ground water without permission of Central Ground Water
Authority) for domestic, commercial, agricultural and or industrial uses
without the prior permission of the "Competent Authority" that is to say,
the Delhi Jal Board or the New Delhi Municipal Council as the case may
be”.

Cont. on page 2
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Hence, DJB/NDMC are appropriate authorities to decide whether the
registration certificates issued by CGWA before 12.07.2010 are valid document
at present or not, therefore you are requested to kindly take up matter to

concerned departments.

Yours thfully
. ¢
|oA
2 17120 >4

Vinod Kumar Dhaundiyal
Administrator, CGWA
For Member Secretary, CGWA

Copy to : The CEO, Delhi Jal Board, Varunalaya, Complex, sta
Jhandewalan extension, Jhandewalan, New Delhi, Delhi-110005.

[2g ,|n—2”9

Vinod Kumar Dhaundifg_lq
Administrator, CGWA

For Member SeW
Il

-
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Er 74C-011-23072580, §AF : cgwa@nic.in

No. CGWA-21/19/21-cGwA ~ SO 4 Dated: g .
NOV
g V2024
The Block Development Officer (South),
M.B. Road, Saket,
New Delhi-110068
Subject: Permission for repair of bore well.
Reference: Letter No. F.BDO(S)/2024/385 dated 28.08.2024
Madam/ Sir.

This has reference to above cited letter regarding permission for repairing of bore well(s)
duly registered by the Central Ground Water Authority.

In this regard, it is informed that as per the order No F8 (348)/EA/Env/09/ 1041-1061
dated 18.05.2010 issued by the Lt. Governor of NCT Delhi and notified vide Department of
Environment and Forests & Wildlife notification number F8(348)/EA/Env/09/2246 dated
12.07.2010, groundwater management and development in NCT of Delhi is being regulated and
controlled by the "Competent Authority” i.e. Delhi Jal Board or New Delhi Municipal Council

as the case may be. '

Hence, DJB/NDMC are appropriate authority(s) for issuance of NOC for ground water
extraction, registration of bore wells, validation/authentication of bore well(s) either registered
by Delhi Jal Board or by CGWA prior to 12.07.2010 and permission for repair of bore well(s)

etc.

Accordingly, validity of Registration Certificate No. DLOFMH /28786 issued earlier by
CGWA to Shri Satish Kumar Gupta is to be decided by the Delhi Jal Board or NDMC, as the

case may be.

It is therefore requested to take up the matter with concerned authority.

Vino Dhaundiyal DB
Administrator, CGWA, New Delhi
o\

Copy to : The CEO, Delhi Jal Board, Varunalaya Complex, Staff Colony, Jhandewalan
Extension, Jhandewalan, New Delhi, Delhi-1 10005, for information and necessary action.

Ot

Vinod Kumar Dhaundiya
Administrator, CGWA,New Delhi

v
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Dated: 02-04-2025

02 APR 2025

No24-34/CGWB/SUO/ND/§5/2025-0 Y

+"To
District Magistrate (South)
M.B. Road, Saket,
New Delhi - 110068

Subject- Meeting of District Level Advisory committee (DLAC) dated 07.03.2025- reg.

Reference- 1. Letter No. BDO(South)/2025/727-738 dated 18.03.2025
2. Letter No. BDO(S)/2025/740 dated 19.03.2025

Madam/ Sir,
This has reference to the Point No. 2 (i) of the Minutes of District Level Advisory committee

(DLAC) held on 07.03.2025 wherein it was decided that the list of borewells received as part of
Voluntary Disclosure Scheme of Delhi Jal Board shall be forwarded to CGWB to examine if they are

given permission by CGWB.

In this regard, it is submitted that as per the order No F8 (348)/EA/Env/09/1041-1061 dated
18.05.2010 issued by the Lt. Governor of NCT Delhi and notified vide Department of Environment
and Forests & Wildlife notification number F8(348)/EA/Env/09/2246 dated 12.07.2010, groundwater
management and development in NCT of Delhi is being regulated and controlled by the "Competent
Authority" i.e. Delhi Jal Board or New Delhi Municipal Council as the case may be.

Accordingly, CGWA had already shared the complete details of bore wells registered by the
CGWA prior to 12.07.2010 to Delhi Jal Board. However, soft copy (excel sheet) of the same is again

being forwarded through mail to DJB.

Since, DJB/NDMC are at present the appropriate authority(s) for issuance of NOC for ground
water extraction, any registration of bore well(s), validation/ authentication of bore wells(s) either

registered by Delhi Jal Board or by CGWA prior to 12.07.2010 may be examined and decided at the
level of DJB.

It is therefore requested that Delhi Jal Board may suitably be advised to examine the matter
and be advised to decide the validity of such registered borewell(s) as on date.

Encl: As above
Yours Faithfully

P (At

rW
(Prachi Gupta)

Scientist-D for

Regional Director

oReH w2, RATT-3, A1 IR, &, G, 76 Reeh-110066. Z: (011)-26175377, 261753161 ¥ AT~ olend-cgwb@nic.in
West Block-2, Wing-3, Sector-1, RK. Puram, New Delhi-110066. Ph. No. (011)-26175377, 26175316, E mall: olcnd-cgwb@nicin
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No. CGWA-21/19/21-cawA ~ SO 4 Dated:

08 Nov 2094

To.
The Block Development Officer (South),
M.B. Road, Saket,
New Delhi- 110068

Subject: Permission for repair of bore well.
Reference: Letter No. F.BDO(S)/2024/385 dated 28.08.2024

Madam/Sir,

This has reference to above cited letter regarding permission for repairing of bore well(s)
duly registered by the Central Ground Water Authority.

In this regard, it is informed that as per the order No F8 (348)/EA/ Env/09/1041-1061
dated 18.05.2010 issued by the Lt. Governor of NCT Delhi and notified vide Department of
Environment and Forests & Wildlife notification number F8(348)/EA /Env/09/2246 dated
12.07.2010, groundwater management and development in NCT of Delhi is being regulated and
controlled by the "Competent Authority” ie. Delhi Jal Board or New Delhi Municipal Council
as the case may be. |

Hence, DJB/NDMC are appropriate authority(s) for issuance of NOC for ground water
extraction, registration of bore wells, validation/authentication of bore well(s) either registered
by Delhi Jal Board or by CGWA prior to 12.07.2010 and permission for repair of bore well(s
etc.

Accordingly, validity of Registration Certificate No. DLOFMH /28786 issued earlier by
CGWA to Shri Satish Kumar Gupta is to be decided by the Delhi Jal Board or NDMC, as the
case may be.

It is therefore requested to take up the matter with concerned authority.

Yours Egg lly

: <
‘W\Cﬁ

VinodKu Dhaundiyal O
Administrator, CGWA, New Delhi

o\

Copy to : The CEO, Delhi Jal Board, varunalaya Complex, Staff Colony, Jhandewalan

Extension, J handewalan, New Delhi, Delhi- 110005, for information and necessary action.

2 nal \\\’)/OW

Vinod Kumar Dhaundiy:
Administrator, CGWA,New Delhi

U
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DELHI GAZETTE, NATIONAL CAPITAL TERRITORY GOVT.: JULY 15, 2010/ASADHA 24, 1932 209

(No. 2 of 1899) read with the Government of India, Ministry
of Home A ffairs, Notification No. S. O. 148 (E) dated the
24th January, 2008, the Chief Controlling Revenue
Authority, Delhi hereby directs that M/s. Supreme Build-
Cap Limited, FlatNo. 116, First Floar, PlotNo. D-1, Ashirwad
Complex, Green Park, New Delhi-110016, shall pay a
consolidated stamp duty of Rs. 7,49,994 (Rs. Seven lac
forty nine thousand nine hundred ninety four) only on the
aggregate value of shares of Rs. 74,99,94,000 for Equity
Share Certificates with distinctive Nos. 5100001 to 10000000
to be issued by the said company.
By Order,
Of Chief Controlling Revenue Authority,
Govt. of National Capital Territory of Delhi,
R.K.MISHRA,
Special Inspector General (Registration)
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w1 Ae fawife w faerd @ vwEd e
I H S HAE WEd -5 A ®
A E SETG YA S og W WiHER H
GEl il

(6) T wA 9f v Frard # TR Seaed ol

et d afuga afusit st dgfie & R
w, fefém for =1 s w1, ffia gEawaEa
s fiff £ @ S W W, o et gw

% em | 8, Few, fa gowen afufs 9
oI o1 aR fFe fivme s@ @ 3y e
B V1 =1 giAfeaa som a9y T HEaE!
fararor arfurgra stfusrd g0 eTelt wemewR |fdfa
H 435 | T@ e

(7) afx ¥ =, TE WM, T9 7 GE FREd

A ZgEAE (Y qen fammm S aon @ g
e WTHHToT 1 SAfa & fan gf 9@ e
FO ) B W W T TR w0 T g
@ 7T wam ifuwrdt F1 gafqafa om g wgEta
wim Wit @ A Frtert §, e o
T EET IHT W Y SR

(8) W& W 1 FEHM Afqg=m, Fafqa &5

FT YW, qedl B FYR T T 8 gafud
I (TE) H TR F FEAE w0, St
[ WH % FEan g o0 gaesn
Hiafa &1 fawie #t 3e T TR IR FHEm

(9) Ife qa7 1 e =1 36K 200 T HX 7 atfim

T A ade W ZgEae (A e faem ST A
H307 g0 o7 Wiw wi sEa & e g
w1t Frapredt w0 ot § 9ff 5 frand #31 aata
T4 vd W B fF 3 e @ e F afusrd
T =t WeT § 96 W9 S99 WUt w©nfud
F4T|

(10) =Ewas 1 steifet STan 2 @rae o ZgEa

(A wen faremm AT qun S5 gfa 5@ wivso
F srEfa & fam s-wet frspmet 5 a) | 99
s et @t srEfa 39 v o e, fa Hatia
=afe a1 WY, g9l 96 F999 §=T S=1ad
Ham, a1 38 gy won fF afire 5@ &
3fad Wit & 1% ATEr, el a1 e
anfg ® gF: WA T A gt gemeer wfbfa
B f&u T Rt 37 gema & SR wrm

(11) Wi+ GoesR g R fafaa afafus fast

% afafia, TRy a1 ARAT | W e B B
fdt v # U 5 wgum gaH gE, faeet
weuv FrEam it & 3 afe 5ia (9gew T
e fraao) sifufam, 1974 & I9EY & s=wia
HEYIH HATE A DI

(12) Fft v ® fog /ds o = sqaf =@

Torepr arfueprit o 9 fawm srem =1g ve =
firsror farsym, feeht TR #1 T W s
Fafim ST (T9E) 3T GeesR aafa
T arfas FOFH F YT HI A FHA € 1 F
FEHAY T TREF Toi@l 9 Tefaa &1 S
et ® 3R g7 firged geaisa w o snufa
FI A FHAT B '
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(13) 330 Freil o1 Fopslt Wehr b1 Seeted At
(ziveror) sifuferd, 1986 (1986 F129) 1 ¥R

15 & et JeHd Bl :

T T 8 et % S

F TRy ¥ a9 I W T,

v, wiea (gt

DEPARTMENT OF ENVIRONMENT AND FORESTS
AND WILDLIFE

NOTIFICATION
Delhi, the 12th July, 2010

No. F8(348)/EA/Env/09/2246.— In exercise of
power conferred by Section 5 of the Environment
(Protection) Act, 1986 (29 of 1986) read with the
notification No. U-11030/J/91- UTL dated the 10th
September, 1992 and in supersession of directions
issued vide Order Nos F8(348)/EA/Env/09/14433-
14451 and F8(348)/EA/Env/09/1 4452-14470 dated the
30th March 2009 as well as Order Nos. F8(348)/EA/Env/
09/555-582 and F8(348)/EA/Env/09/583-610 dated the
30th April 2009, the Lt. Governor of the National Capital
Territory of Delhi, has issued Annexed directions vide
order No. F8 (348)/EA/Env/09/1041-1061 dated the 18th
May 2010 for groundwater regulation and management
in Delhi.

The direction issued as Annexed are hereby
published for information of the general public.

By Order and in the name of Lt. Governor
of the National Capital Territory of Delhi,

SUSHMA JERATH, Dy. Secy.

ANNEXURE
DEPARTMENT OF ENVIRONMENT
Order
| Delhi, the 18th May, 2010

Sub : Direction under section 5 of the Environment
(Protection) Act, 1986 ;

F8. (348)/EA/Env/09.—Whereas, the Central
Government has authorized the Lieutenant Governor of
the National Capital Territory of Delhi vide notification
S.0. 667 (E) dated the 10th September, 1992 to exercise
powers under section 5 of the Environment (Protection)
Act, 1986 for the National Capital Territory of Delhiand to
issue directions thereunder, to any person, officer or any
authority for the closure, prohibition or regulation of any
operation or process or stoppage or regulation of the
supply of electricity or water or any other services.

And whereas Delhi Jal Board constituted under the
Delhi Water Board Act, 1998 (Delhi Act4 of 1998) is dealing
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with water supply network of drinking, domestic, industrial
and commercial water in the National Capital Territory of
Delhi;

And whereas continued abstraction of ground water
has led to serve depletion of ground water resources;

And whereas non-restricted and non-regulated
abstraction of ground water has serious long term
environmental implications;

And whereas over abstraction of ground water can
result in drying up of ground water resources and may also
affect water quality;

And whereas Central Ground Water Authority had,
in the year of 2000, notified the South and South-West
districts of Delhi as “Notified Areas” and imposed
prohibition and restriction in those districts on the
construction and installation of any structure for
abstraction of ground water resources to avoid further
depletion and deterioration in water quality in the said
districts;

And whereas through, another notification in March
2006, Central Ground Water Authority has notified East,
New Delhi, North-East, North-West and West districts of
Delhi as over exploited areas needing regulation, and
registration of ground water abstraction structures in those
districts was made compulsory.

Now, therefore, in exercise of power conferred by
section 5 of the Environment (Protection) Act, 1986 (29 of
1986) read with the Ministry of Home Affairs, Government
of India Notification S.0. 667 (E) bearing F.No. U-1 1030/)/
91- UTL dated the 10th September, 1992 and in
supersession of directions issued vide Order Nos. F8(348)/
EA/Env/09/14433-14451 and F8(348)/EA/Env/09/14452-
14470 dated the 30th March 2009 as well as Order Nos.
F8(348)/EA/Env/09/555-582 and F8(348)/EA/Env/09/583~
610 dated the 30th April 2009, the Lt. Governor of the
National Capital Territory of Delhi , hereby issues the
following directions, namely:—

(1) Inthewholeofthe National Capital Territory of Delhi,
'no person, group, authority, association or institution

- shall draw ground water through bore-well or tube-
well (both new as well as existing and drawing ground
water without permission of Central Ground Water

Authority) for domestic, commercial, agricultural and

or industrial uses without the prior permission of the

“Competent Authority” that is to say, the Delhi Jal

Board or the New Delhi Municipal Council as the

case may be.

2 The issue of grant of permission for borewell/
tubewell shall be dealt by Competent Authority
through the Deputy Commissioner (Revenue) of each
revenue area, GNCTD, who is hereby appointed as
«Authorized Officer” for the purpose of regulation
of ground water development and management in
the respective revenue areas under the jurisdiction.
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The Deputy Commissioner (Revenue) of each
revenue area, GNCTD, who is the Authorized Officer,
are further delegated with the power of dealing with
other issues such as checking violation and sealing
illegal wells, launching of prosecution against
offenders etc. including grievance redressal related
to ground water, based on the recommendations of
the Advisory Committee.

An Advisory Committee in each nine revenue areas
of the- National Capital Territory of Delhi is hereby
constituted under the Chairmanship of the Deputy
Commissioner of each revenue area comprising of
the following members:

1. Deputy Commissioner (Revenue), : Chairman;
of concerned revenue area :

2. Director (Panchayat) : Member;

3. Chief Enginecr nominated by : Member;
Delhi Jal Board

4, Representative of Central Ground : Member;
Water Board, New Delhi

5. Representatives of local bodies : Member;
having jurisdiction over the arca

6. Representative of Department : Member;
of Environment, GNCTD/DPCC

7. Representative of reputed NGO Member.

in the field of Groundwater
Management nominated by the
Deputy Commissioner concerned

The Advisory Committee shall meet atleast once in
every month to take up various issues related to
ground water regulation and management in the
concerned revenue area and give recommendations
to the Deputy Commissioner for further
consideration and enforcement. Only the
recommended groundwater boring cases shall be
forwarded to Competent Authority for grant of
permission.

In emergent violation cases such as illegal
groundwater drawl, the Authorized Officer, subject
to his satisfaction, shall ensure the discontinuation
of the same by the seizure of drilling rig, sealing of
tubewell/borewell if so constructed and also
disconnection of electricity supply to the energized
tubewell even ifit is through DG sets, without waiting

. for recommendation of Advisory Committee.

However the details of such action shall be placed
by the Authorized Officer in the next Advisory

- Committee meeting,

M

@®)

©

(10)

(n

(12)

If any person, group, authority, association or
institution, intends to draw ground water through
bore-well or tube-well(both new as well as existing
and drawing ground water without permission of
Central Ground Water Authority), he shall tzke prior
permission from Competent Authority. Such
permission shall be obtained through submission of
an application to Zonal Offices of the Competent
Authority, in the form specified by the Competent
Authority.

The Executive Engineer of the Competent Authority,
incharge of the concerned area shall recommend the
cgse, based on the facts on the ground, to the
concerned Deputy Commissioner (Revenue) of the
revenue area who shall issue orders in the light of
the recommendations of Executive Engineer of the
Competent Authority and the Advisory Committee.

If the plot size of the building is more than 200 sq.
meters, the permission to draw ground water through
borewell or tubewell (both new as well as existing
and drawing groundwater without permission of
Central Ground Water Authority) shall be subjeci to
the condition that the occupier or owner of the said
plot or building shall install rain water harvesting
system in such building.

The permission to draw ground water through
borewell or tubewell (both new as well as existing
and drawing ground water without permission of
Central Ground Water Authority) for commercial and
or industrial use shall be subject to the condition
that the concerned person or authority shall install
the rain water harvesting structure, and shall ensure
reuse of the water in horticulture or cooling or toilet
flushing, etc after proper treatment of waste water or
any other suggestions given by the concerned
Advisory Committee.

Each of the Advisory Committee in addition to their
above mentioned statutory duties, will inform Delhi
Pollution Control Committec about any water
pollution occurring, due to extraction of water from
tube-well or bore-well so that, necessary action may
be initiated under the provision of the Water
(Prevention and Control of Pollution) Act, 1974,

The permission of borewell installation for
agricultural purpose may be granted to genuine
agriculturists by the Advisory Committee under
concerned Deputy Commissioner (Revenue) based
on the recommendation of Block Development Officer
and Agriculture Department/Irrigation and Flood
Control Department, Govt, of N.C. of Delhi.
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Agriculture activity may be verified from Khasra
Girdawari documents and also based on actual
evaluation.

(13) Any violation of the above directions shall be
punishable under section 15 of the Environment
(Protection) Act, 1986 (29 of 1986).

By Order and in the Name of the Lieutenant Governor
of the National Capital Territory of Delhi,
DHARMENDRA, Secretary (Environment)

wratea U arwrt afafaat
sfargern
fawedt, 7 @, 2010

T, WEAT 6(14)/85 /41 /AE. /E WITA 2349.—
faee % Sy, faeel weer afufei afufas, 2003
(femeft sfafram 2004 %1 3) F 10 3 T IT-HW (1) ®
gro wEA wifEEl & wam w g A e AroEer wiom,
e GiTE mEwE atafra w IwiE afufm @

Printed by the Manager, Government of India Pres

77 F14 1 Fved # fog 3wt v2 W & wew %
#1 fafa | voftaw &1 wewad fgs F@ )
Ty TS &, e ® sveEeE &
R vE 9 4,
uq. &, w1, sfafEa vfea (wefan)
QFFICE OF THE REGISTRAR COOPERATIVE
SOCIETIES
NOTIFICATION
Delhi, the 7th July, 2010

No. F. 6/14/85/Estt./Coop/Pt. file 2349.—In exercise
of the powers conferred by sub-section (1) of section 3 of

- the Dethi Co-operative Societies Act, 2003 (Delhi Act 3 of

2004), the Lt. Governor of the National Capital Territory of

Delhi is pleased to appoint Sh. Hari Narain Meena, Adhoc

DANICS as Assistant Registrar Cooperative Societies,

Delhi, to assist the Registrar in discharging his duties and

functions under the aforesaid Act with effect from the
date he assumed charge of the said office.

By Order and in the Name of the Lt. Governor

of the National Capital Territory of Delhi.

S. K. JHA, Addl. Secretary (Coop.)

r. I—i—m_g Road, Mny-‘apuri. New Delhi-110064

and Published by the Controller of Publications, Dethi-1 10054,
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